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 very  good  work  so  far  aa  hard  wood  is  con-
 cerned.  I  would  like  to  inform  the  House
 that  we  have  sub-stations  in  various  climatic
 fegions  of  the  country.  Therefore,  Dehra
 Dun.  Institute  is  not  isolated  in  a  sub-
 Himalayan  region.  It  is  taking  care  of
 various  climatic  regions  of  the  country  and
 having  experiments  in  all  varieties  of  wood.
 I  would  specially  ask  my  hon.  friend,  Mr.
 Dinkar  Desai  who  ia  such  a  knowledgable
 person  to  visit  Dehra  Dun  and  see  what  work
 is  being  done  there  and,  I  am  sure,  he
 will  have  all  praise  for  this  institute.

 Sir,  there  are  many  points.  It  is  not
 possible  to  cover  allthe  points.  Ihave  tried
 to  cover  as  many  as  possible  Ihave  taken
 note  of  all  the  suggestions.  I  will  ask  my
 Ministry  to  examine  all  the  suggestions
 made  by  the  hon.  Members.

 Shri  Chengalraya  Naidu  :  At  least
 say  something  about  sugarcane  which  is
 selling  at  the  rate  of  fire-wood.

 Shri  Jagjiwan  Ram  :  So  far  as  sugar  is
 concerned,  this  year,  it  has  been  8  problem.
 I  am  still  trying  to  find  some  method  by
 which  some  additional  sugar  can  be  exported
 and  I  will  see  what  method  we  can  devise
 so  that  sugarcane  grower  gets  remuneration
 price  for  his  sugarcane.

 Mr.  Deputy-Speaker  :  May  I  put  all
 the  cut  motions  together  to  vote  ?

 Several  Hon.  Members  :  Yes.

 Mr.  Deputy-Speaker  :  Now,  I  put  all
 the  cut  motions  together  to  the  vote  of  the
 House.

 All  the  cut  motions  were  put  and  ह...
 Mr.  Deputy-Speaker  :

 is  :
 The  question

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  President,
 to  complete  the  sums  necessary
 to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  J3lst.day  of
 March,  97i,  in  respect  of  the
 heads  of  demands  entered  in  the

 th  f  a d  I
 Demands  Nos.  29  to  33,  5  and
 6  relating  to  the  Ministry  of
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 Food,  Agricul  »  Community
 Develop:  and  Cooperation.’

 The  motion  mas  adepied.

 79.00  bre.
 MINISTRY  OF  FINANCE  ETC.  ETC.

 Mr.  Deputy-Speaker  :  Now,  I  put  the
 Demands  of  the  other  Ministries  to  the  vote
 of  the  House.

 The  question  is  :
 “That  the  respective  sums  not  exceed-

 ing  the  amounts  shown  in  the  fourth  column
 of  the  order  paper,  be  granted  to  the  Pre-
 sident,  to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come  in  course
 of  payment  during  the  year  ending  the  3ist
 day  of  March,  1971,  in  respect  of  the  heads
 of  demands  entered  in  the  second  column
 thereof  against—

 (at)  Demands  Nos,:  4  to  28  and  107°
 to  14  relating  to  the  Ministry  of
 Finance:  ;

 (2)  Demands  Nos.  37  to  4I  and  18.
 to  20  relating  to  the  Ministry  of
 Health  and  Family  Planning  and
 Works,  Housing  and  Urban  De-
 velopment  ;

 (3).  Demands  Nos.  6  to  63  and  124
 relating  tothe  Ministry  of  Infor-
 mation  and  Broadcasting  ;

 (4)  Demands  Nos.  72  and  73  relat-
 ing  to  the  Ministry  of  Law  a

 (5)  Demands  Nos.  77  to  8]  and  29
 to  3  relating  to  the  Ministiy  of
 Shipping  and  Transport  ;

 (6)  Demands  Nos.  84  to  86  relating  to
 the  Ministry  of  Supply  ;

 (7)  Demands  Nos.  87  to  90,  33.and_
 34  relating  to  the  Ministry,  of
 Tourism  and  Civil  Aviation  ;

 (8)  Demands  Nos.  91,  92  and  35
 -yelating  to  the  Department  of

 Atomic  Energy  ;

 o  Demands  Nos.  93  to  97,  36  and
 37  relating  to  the  Department  of
 Communications  ;
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 (10)  Demand  No.  98  relating  to  the

 Department  of  -  Parliamentary
 Affairs  ;

 (ity  Demand  No.  04  relating  to
 Planning  Commission  ;

 (i2)  Demand  No.  02  relating  to  Lok
 Sabha  ;

 (13)  Demand  ‘Mo.  63  lating Sabha  ;  and

 (14)  Demand  No.  704  relating  to  the
 Secretariat  of  the  Vice-President.”

 “Thé  inotion  war  adopted.
 [The  motions  for  Demands  for  Grants

 in  respect  of  Ministry  of  Finance  ete.  which
 ह 3  adopted  by  the  Lok  Sabha  are  repro-

 duced  below—Ed.]
 Demhnp  No.  {4—MIrnistry  oF  Fina-

 NCE
 ‘That  a  sum  not  exceeding  Rs.2,86,9,000

 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day.  of  March,  1971  in
 respect  of  ‘Ministry  of  Finance'.”

 Demanp  No.  55—Customs
 ‘That  a  sum  not  exceeding  Rs.8,47,62,000

 be  granted  to  the  President  to  complete  the
 sim  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  endirig  the  ‘31st  day  of  March,  1971,  in
 respect,  of  «Customs’.’’

 Demanp  No.  I6—UNION  EXcIsE
 Duties

 ‘That  a  sum  not  exceeding  Rs.  14;49,33,000,
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  ‘S1et.  day  of  March,
 1971,  in  respect  of  ‘Union  Excise  Duties’.”

 ‘Demanp  No.  7—Taxes  ON.
 INCLUDING  CORPORATION  Tx  ETc.

 ‘That  a  sum  not  exceeding  Rs.i5,
 79,76,000  be  granted  to  the  President  to
 complete  the,  sum  necessary  to  defrdy  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3let  day
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 of  March,  'I974,  in  reapect  of  “Tiixes  on  In-
 eotme  including  Corporation  Tax  etc'.””

 ‘Dimwanp  No.  8—Stamps
 That  a  sum  not  exceeding  Rs.3,90,

 52,009  he  granted  to  the  President  to  com-
 plete  the  sum  neceasary  to  defray  the  charges
 which  will  come  im  cpurse  of  payment  during
 the  year  ending.the  3st  day-of  March,  1971,
 im  respect,  of  ‘Stamps’.”

 Demanp  No.  9—Avorr

 ‘That  a  sum  not  exceeding  Rs.23,25,
 00,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day
 of  March,  1971  intespect  of  «Audit’.””

 Demand  No.  20—CuRRENCY  AND
 CornaGE  = =

 ‘That  a  sum  not  exceeding  Rs.3
 76,97,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day
 of  March,  1971,  im  respect  of  ‘Currency
 and  Coinage’.

 Demanp  No.  2—Mrers
 ‘That  a  sum  not  exceeding  Rs.3,00,04,000

 be  granted  to  the  President  to  plete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3et  day  of  March,  97i
 in,  fespect  of.  ‘Mints’.”

 DEMAND  No.  22—Korar  Gop  Mines
 ‘That  a  sum  not  exceeding  Rs.5,77,

 61,000  be granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges

 hich  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 1974  in  respect  of  «Kolar  Gold  Mines’.”

 DEMAND  No.  23—PEnsIONs  AND  OTHER
 RETIREMENT  BENEFITS

 ‘That  a  sum  not  exceeding  Rs.7,54
 09,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3]60  day  of  March,
 I97i,  ig  respect  of  ‘Pensions  and  other  Re-
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 ‘That  a  sum  not.  exceeding  Rs.J,00,
 $3,600  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to‘defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,  19715,
 in  respect  of  ‘Opium  Factories  and  Alkaloid
 Works’.”

 Demanp  No.  25—OruEr  हम
 EXPENDITURE  OF  THE  MINISTRY  OF.
 FINANCE

 “That  a  sum  not  exceeding  Rs.26,87,
 30,000  be  granted  to  the  Président  to
 complete  the  sum  necessary  to  defray  the
 chatges  which  will  come  ip  course  of  pay-
 ment  during  the  year  ending  the  3ist  day  of
 March,  O71,  in  respect  of  ‘Other  Revenue
 Expenditure:  of  the  Ministry  of  Finance’.”

 Demanp  No.  26  -GRrants  IN  AID  TO
 StaTE  AND  UNION  TERRITORY
 GOVERNMENTS

 ‘That  a  sum  not  exceeding  Rs.4,i2,
 60,93,000  be  grnted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1971,  in  respect  of  ‘Grants,  in-aid
 to  State  and  Union  Territory  Govern-
 ments'."”

 Demanp  No.  27—  MISCELLANEOUS
 ADJUSTMENTS  BETWEEN  THE  बिशप
 TRAL  AND  STATE.AND  UNION  TER
 RITORIES  GOVERNMENTS

 ‘That  a  eum  mot  exceeding  Re.34,2,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will.  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March.  1971
 in  respect  of  ‘Miscellaneous  adjustments
 between  the  Central  and  State  Union  Ter-
 ritories  Governments’.”

 Demanp  No.  28—PREPARTITION  Pay-
 MENTS

 “That  a  sum-not  exceeding  Rs.84,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 yeek,  ending  the  3lst  day  of  March,  ‘1971,
 in  reapect  .of.‘Prepartition-Payments’?"~
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 Demanp  No  07—Carrrat  OUTLAY
 ON  THE  InpIaAn  SECURITY  PRESS 4

 ‘That  a  sum  not  exceeding  Rs.37,05,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1971  in
 fespect  of  ‘Capital  Outlay  on  the  India  Secu- a0 rity  Press

 Demanp  No.  08—Carira,  ovurT.ay
 ON  CURRENCY  AND  COINAGE

 "That  a  sum  not  exceeding  Rs.2,8,
 07,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the.  year  .endingthe  3ist  day  of  March,
 1971,  in  respect  of  «Capital  Outlay  on  Cur-
 rency  and  Coinage’.”

 Demanp  No.  09—CapitaL  OUTLAY
 on  Mints

 “That  a  sum  not  exceeding  Rs.4,82,000
 be  granted  to  the  Presidemt  to  complete  the
 sum  necessary  to  defray  the  charges  whi¢h
 will  come  in  course  of  payment  during  the
 year  esding  the  3ist  day  of  Math,  1971;  in
 respect  of  «Capital  Qutlay  on’  Mints’.”

 Demanp  No.  l0—Caprra,  OUTLAY
 on  Koran  (50%  Mines

 ‘That.a  sum  not  exceeding  Re.i,8,
 83,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  chargea
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,  197%,
 in  respect  of  ‘Capital  Outlay  on  Kolar  Gold
 Mines’.”

 Demanp  No.  .—ComMUTED  VALUE
 OF  Pensions

 "That  a  sum  not  exceeding  Rs.  5,94,
 37,000  be  e  d  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3  Ist  day  of  March,
 97i,  in  respect  of  «Commuted  Value  of
 Pensions’.

 Demanp.  No.  i2—Orner-  Carira.
 OUTLAY  OF  THE  MINISTRY  OF
 FINaNcE

 ‘That  .a  sum,  not  exceeding  Rs.i,65,3,
 O00be  grantedto  the  President  to  complete
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 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 97i,  in  respect  of  ‘Other  Capital  Outlay
 of  the  Ministry  of  Finance’.”

 DEMAND  No.  l3—CaApPITAL  OUTLAY
 on  GRANTS  TO  STATE  GOVERN-
 MENTS  FOR  DEVELOPMENT

 «That  a  sum  not  exceeding  Rs.25,59,
 97,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,  1971,
 ip  respect  of  ‘Capital  Outlay  on  Grants,  to
 State  Gover  ts  for  Devel  ita P

 DEMAND  No.  i4—LoaNs  AND  ADVAN-
 CES  BY  THE  CENTRAL  GOVERNMENT

 ‘That  a  sum  not  exceeding  Rs.4,02,
 84,89,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  yer  ending  the  3ist  day
 of  March,  97i,  in  respect  of  ‘Loans  and
 Advances  by  the  Central  Government’.”
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 which  will  come  in  couse  of  payment  during
 the  year  ending  the  3ist  day  of  March,  O71,
 in  respect  of  ‘Public  Works’.”

 Demand  No.  40—STATIONERY  AND
 PriNTING

 “That  a  sum  not  exceeding  Rs.2,64,
 42,000  be  granted  to  the  President  to  com-
 pletethe  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day  of  Match,
 97i,  in  respect  of  ‘Stationery  and  Prin-
 ting’.””

 DemanpD  No.  4l[—OrTHER  REvENUE
 EXPENDITURE  OF  THE  MINISTRY
 07  HEALTH  AND  FAMILY  PLANN-
 ING  AND  Works,  HoUvusING  AND
 UrsBAN  DEVELOPMENT

 «That  a  sum  not  exceeding  Rs.2,44,
 40,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of  March,
 1971,  in  respect  of‘  Other  Revenue  Expen-
 diture  of  the  Ministry  of  Health  and  Family
 Planning  and  Works,  Housing  and  Urban

 Demanp  No.  37—MINISTRY  OF
 HettH  AND  Famiry  PLANNING

 AND  Works,  HoUuUsING  AND  URBAN
 DEVELOPMENT

 «That  a  sum  not  exceeding  Rs.60,64,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,  1971,
 in  respect  of  ‘Ministry  of  Health  and
 Family  Planning  and  Worke,  Housing  and
 Urban  Development’.”

 Demanp  No.  38—MEpICAL  AND  Pus-
 Lic  HEALTH

 «That  a  sum  not  exceeding  Rs.2,65,
 05,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day
 of  March,  1971,  in  respect  of  ‘Medical  and
 Public  Health’.”

 DEMAND  No.  39—PUBLIC  WORKS

 «That  a  sum  not  exceeding  Rs.  35,59,
 67,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges

 Development’.

 DemanD  No.  8—CapiTa,  ovTLay
 ON  PusLic  WorKS

 ‘That  a  sum  not  exceeding  Rs.8,88,
 33,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  1971,  in  respect  of?  Capital  out-
 lay  on  Public  Works’.””

 Demanp  No.  !9—Detm  CapiTaL
 OUTLAY

 “That  a  sum  not  exceeding  Rs.5,32,
 41,000,  be  grnted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 97i,  in  respect  of  ‘Delhi  Capital  outlay’.”

 Demand  No.  20—OrTHER  CapiraL
 OUTLAY  OF  THE  MINISTRY  OF
 HEALTH  AND  FAMILY  PLANNING
 AND  Works,  HovusING  AND  URBAN
 D&vVELOPMENT

 “That  a  sum  not  exceeding  Rs.7,79,
 44,  000  be  g  ted  to  the  President  to  com-
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 Plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1971,  in  respect  of  “Other  Capital
 outlay  of  the  Ministry  of  Health  and  Fa-
 mily  Planning  and  Works,  Housing  and oo Urban  Development’.

 Drmanp  No.  6]—Munistry  or  Inror-
 MATION  AND  BROADCASTING

 *Thet  a  sum  not  exceeding  Ra.2,80,000
 beg  d  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lat  day  of  March,  1971,
 in  pect  of  ‘Ministry  of  Infor  and
 Broadcasting’,

 Demanp  No,  62—ERoaDCAsTING
 “That  a  sum  not  exceeding  Ra.0,57,

 40,000  be  granted  to  the  Pesident  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March, sae 97i,  in  respect  of  ‘Broadcasting’.’

 Dewanp  No.  63—OtTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY  OF
 INFORMATION  AND  KROADCASTING

 “That  a  sum  not  exceeding  Rs.6,74,
 69,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  lst  gay  of  March,
 1971,  in  respect  of’  Other  Kevenue  Ex-
 penditure  of  the  Ministry  of  Information
 and  Hroadcasting’.”

 DemMAND  No.  24—CariTaL  OUTLAY
 OF  THE  MINISTRY  OF  INFORMA-
 TION  AND  LROADCASTING

 “That  a  sum  not  exceeding  Rs.4,43,
 18,000,  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 97i,  in  respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Information  and  Broadcasting’.

 DEMAND  No.  72—MInisTrY  oF  Law

 “That  a  sum  notexcecding  Re.79,89,600
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
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 year  ending  the  3lst  day  of  March,  1971,  iid
 respect  of  ‘Ministry  of  Law'.”

 Demanp  No.  73—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY
 or  Law

 “That  a  sum  not  exceeding  Rs.i,70,
 62,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of  March,
 97l,  in  respect  of  ‘Other  Revenue  Ex-
 penditure  of  the  Ministry  of  Law’.”

 Demanp  No.  77—MInistry  oF  SHIr-
 PING  AND  TRANSPORT

 “That  a  sum  not  exceeding  Rs.  21,
 18,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3ist  day  of  March,
 97l,  in  respect  of  ‘Ministry  of  Shipping
 and  Transport’.”

 DemManp  No.  78—Roaps
 “That  a  sum  not  exceeding  Rs.8,99,

 85,000  be  g  dito  the  President  to  com-
 plete  the  sum  necesary  to  defray  the  charges-
 which  will  come  in  course  of  payment  dur--
 ing  the  year  ending  the  Jist  day  of  March;
 97i,  in  respect  of  ‘Roads’.”

 DEMAND  No.
 MaArINeE

 “That  a  sum  not  exceeding  Rs.  3,60,
 78,000  be  granted  to  the  President  to  com--
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3st  day
 of  March,  1971,  in  respect  of  ‘Mercantile
 Marine’.”

 79—MERCANTILE-

 DEMAND  No.  80—LIGHT  HOUSES  AND
 LicHT  sHIPs

 “That  a  sum  not  exceeding  Rs.,9,
 18,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of  ‘Light  houses  and
 Light  ships’.”

 Demanp  No.  8l—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY
 OF  SHIPPING  AND  TRANSFORT

 “That  a  sum  not  exceeding  Rs.4,2i,
 12,000  be  granted  to  the  President  to  ccm-
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 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3let  day
 of  March,  1971,  in  respect  of  ‘Other  Re-
 venue  Expenditure  of  the  Ministry  of  Shipp-
 ing  and  Transport’.”

 Demanp  No.  29—CariTaL  OUTLAY
 on  Roaps

 “That  a  sum  not  exceeding  Rs.  45,52,
 84,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day  of
 March,  1971  in  respect  of  ‘Capital  Outlay
 on  Roads’.”

 Demanp  No.  30—CarITaL  OUTLAY
 on  Ports

 “That  a  sum  not  exceeding  Rs.7,09,
 50,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 97l,  in  respect  of  ‘Capital  outlay  on
 Ports’.””

 Demanp  No.  3i—OTHER  CaPITAL
 OF  THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT

 “That  a  sum  not  exceeding  Rs.3,77,
 39,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  97i,  in  respect  of  “Other  Capital
 of  the  Ministry  of  Shipping  and  Trans-
 port’.”

 Demanp  No.  84—Ministry  or  Sup-
 PLY

 “That  a  sum  not  exceeding  Rs.84,22,000
 be  granted  to  the  President  to  complete  the
 eum  necessary  to  defray  the  charges:  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ls  day  of  March,  1971,  in
 respect  of  ‘Ministry  of  Supply’.”

 Dermanp  No,  85—Surriies  anp  Dis-
 POBALS

 “That  a  sum  not  exceeding  Rs.3,65,
 39.000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  $st  day  of  March,
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 97i,  in  respect  of  ‘Supplies  and  Dispo-
 sal,’  a

 Demanp  No.  86--(0पत्राचार  REVENUE
 EXPENDITURE  OF  THE  MINISTRY
 oF  SUPPLY

 “That  a  sum  not  exceeding  Rs.36,9,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 yearending  the  3ist  day  of  March,  i974,
 in  respect  of  “Other  Revenue  Expenditure  of
 the  Ministry  of  Supply’.”’

 Demanp  No.  87—MInistry  67  Tour-
 एड  AND  CIVIL  AVIATION

 “The  a  sum  not  exceeding  Rs.  -21,01,000
 be  granted  to  the  President  to  complate
 the  sum  necessary  to  defray  the  charges
 which  -will  come  in’  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1971,  in  respect  of  ‘Ministry  of
 Tourism  and  Civil  Aviation’."”

 Demanp  No.  88—METEoROLOGY
 «That  a  sum  not  exceeding  Rs.  4,17,68,000

 be  granted  to  the  President  to  complete
 the  sum.  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  duting  the  yeat  ending  the  3lst  day
 of  March,  1971  in  respect  of  ‘Meteorology’."””

 Demanp  No.  89—AvIATION
 “That  a  sum  not  exceeding  Rs.,83,

 37,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  cours:  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  97i,  in  respect  of  ‘Aviation’,”’

 Demanp.  No.  90—OrTuer  REVENUE
 EXPENDITURE  OF  THE  MINISTRY
 07  ToURISM  AND  CIVIL  AVIATION

 “That  a  sum  not  exceeding  Rs.3,80,
 16,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist
 day  of  March,  971,  in  respect  of  «Other
 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation’.”

 Demanp  No.  33—CapiTaL  oUTLAY
 on  AVIATION

 “That  a  sum  not  exceeding  Re.  908,10,
 000  be  granted  to  the  Piesident  to  complete
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 the  gum  necessary  to  defray  the  charges
 which  will  come  in  couse  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of  ‘Capital  outlay  on
 Aviation’."

 Demanp  No,  34—OtTHer  Capita.
 OUTLAY  OF  THE  MINISTRY  OF
 TourisM  AND  CIVIL  AVIATION

 ‘That  a  sum  not  exceeding  Ra.i,25,
 83,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  971  in  respect  of  ‘Other  Capital
 Outlay  of  the  Ministry  of  Tourism  and  Civil
 Aviation,’.”"

 Demanp  No.  9l—DEPARTMENT  OF
 Atomic  ENERcy

 "That  a  sum  not  exceeding  Rs.26,80,000
 be  granted  to  the  Presid  n‘  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  Mach,  971,  in
 respect  of  ‘Department  of  Atomic  Energy’.”

 Demand  No.  92—Orurr  REVENUE
 EXPENDITURE OF  THE  DEPARTMENT
 or  ATomic  ENERGY

 ‘That  a  sum  not  exceeding  Re.3,86,
 80,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  dur'ng  the  year  ending  the  3ist  day
 of  March,  971,  in  respect  of  "  Other  Re-
 venue  Expenditure  of  the  Department  of
 Atomic  Energy.’.”

 DemaNnp  No.  35—CapITAL  OUTLAY
 OF  THE  DEPARTMENT  OF  ATOMIC
 ENERGY

 “That  asum  not  exceeding  Rs.45,27,
 41,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of’  Capital  outlay  of  the
 Department  of  Atomic  Energy’.”

 Demanp  No.  93—DEPARTMENT  OF
 CoMMUNICATIONS

 “That  a  sum  not  exceeding  Rs.3,74,000
 be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
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 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lat  day  of  March, 97l,in  respect  of  ‘Department  of  Com
 munications’.””

 Demanp  No.  94—Overseas  Commu:
 NICATIONs  SERVICE

 ‘That  a  sum  not  exceeding  Rs.3,62,
 87,000  be  granted  to  the  President!  tb  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of  March,
 97i,  in  respect  of  ‘Overseas  Communica-
 tiona  Service’.”

 Demanp  No.  95—Posts  AND  TELE-
 GRAPHS  (WORKING  EXPENSES)

 “That  a  sum  not  exceeding  Rs.2,07,
 22,80,000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  coutse  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  97l,  in  respect  of  ‘Posts  and
 Telegraphs  (Working  Expenses.)’.”

 Demand  No.  96—Posts  anp  TELE-
 GRAPH  DivIDEND  TO  GENERAL
 Revenurs,  APPROPRIATION  TO
 RESERVE  FUNDS  AND  REPAYMENTS
 or  LOANS  FROM  GENERAL  REVENUES

 ‘That  a  sum  not  exceeding  Rs.3,60,
 63,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,  1971,
 in  respect  of  ‘Post  and  Telegraphs-Dividend
 to  General  Revenues  Appropriation  to
 Reserve  Funds  and  Repayments  of  Loans
 from  General  Revenues.’.”  7

 Demanp  No.  97—OtTHER  REVENUE
 EXPENDITURE  OF  THE  DeEpart-
 MENT  OF  COMMUNICATIONS

 «That  asum  not  exceeding  Rs.37,50,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 ‘will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1971,
 in  respect  of  ‘Other  Revenue  Expenditure
 of  the  Department  of  Communications’.”’

 Demanp  No.  35—CapitaL  ouTLay
 ON  Posts  AND  TELEGRAPHS  (NOT
 MET  FROM  REVENUE)

 «That  a  sum  not  exceeding  Rs.73,55,
 83,000  be  granted  to  the  President  to  com>
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 plete  the  sum  necessary  :o  defray  the
 ‘charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  34st
 of  March,  1971,  in  respect  of  ‘Capital  out-
 lay  on  Posts  and  Telegraphs  (Not  met  from
 Revenues)’.””

 Demanp  No.  37—OTHer  CapitaL
 OUTLAY  OF  THE  DEPARTMENT  OF
 CoMMUNICATIONS

 “That  a  sum  noc  exceeding  Rs.  153,
 17,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment-dur-
 ing  the  year  ending  the  3lst  day  of  March,
 1971,  in  tespect  of  “Other  Canital  outlay
 of  the  Department  of  Communications’.”

 Demand  No.  98—DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS

 ‘That  a  sum  not  exceeding  Rs.0,72,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of  March,
 1971,  in  respect  of  ‘Department  of  Parlia-
 mentary  Affairs’.””)

 Demano  No.  0lI—PLanninc  Com-
 MISSION

 ‘That  a  sum  not  exceeding  Rs.,26,
 41,000,  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1971,  in  respect  of’  Planning  Com-
 mission’.”

 Demanp  No.  02—Lox  SABHA

 “That  a  sum  not  exceeding  Rs.  2,28,
 39,000  be  granted  to  the  President  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3  ist  day
 of  March,  1971,  in  respect  of  «Lok  Sabha’.”

 Demanp  No.  03—Rayya  SABHA
 ‘That  a  sum  not  exceeding  Rs.90,89,000

 be  granted  to  the  President  to  complete  the
 _um  necessary  to  defray  the  charges  which
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 आग]  come  in'course  of  payment  during  the
 year  ending  the  3lst  day  of  March;  1971  In
 respect  of  ‘Rajya  Sabha’.”

 Demanp  No.  04—SECRETARIAT  OF
 THE  VICE  PResIpENT

 ‘That  a  sum  not  exceeding  Rs.2,75,000
 be  granted  to  the  President  to.complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1971,
 in  respect  of  ‘Secretariat  of  the  Vice
 President.’.”

 8.59  brs.
 APPROPRIATION  (No.  2)  BILL*  970

 The  Minister  of  State  in  the  Ministry
 of  Finance  (Shri  P.  C.  Sethi)  :  I  beg  to
 move  for  leave  to  introduce  a  Bill  to  autho-
 tise  payment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consolidated  Fund
 of  India  for  the  servicesof  the  financial
 year  1970-71.

 19.00,  bre.
 Mr.  Deputy  Speaker  :  The  question

 is:
 “That  leave  be  granted  to  introduce  a

 Bill  to  authorise  payment  and  ap-
 propriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the  fi-
 nancial  year  1970-71."

 The  motion  was  adopted.

 Shri  P.  C.  Sethi:
 the  Bill.

 Sir,  I  introduce+

 Sir,  I  beg  to  move-+  :

 “That  the  Bill  to  authoise  payment  and
 appropriation  of  certain  sums  from
 and  out  of  the  Consolidated  Fund
 of  India  for  the  services  of  the
 financial  year  970-7l,  be  taken
 into  consideration.”

 Mr.  Deputy  Speaker  :  Mr.  Shiva  Chan-
 dra  Jha

 *Published  in  Gazette  of  India  Extraordinary  Part  II,  section  2,  dated  April  30,  1970,
 --Introduced/moved  with  the  recommendation  of  the  President.


